BTEM NO. M4 COURT NO. 5 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).17769-17770/2012
(From the judgrment and order dated 21/03/2012 in SCA No.2154/2011

dat ed 26/04/2012 in SCA No. 2154/ 2011, CA No. 4325/ 2012 of The H GH COURT
OF GUJARAT AT AHVEDABAD)

GUIARAT A. K. M MANDAL TR. SEC. Petitioner(s)
VERSUS

HATHI SI NGH MANUFACTURI NG CO. LTD. & ANR Respondent ( s)

Dat e: 05/06/ 2012 These Petitions were nentioned today.

CORAM :

HON BLE MR. JUSTICE K. S. RADHAKRI SHNAN
HON' BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
( VACATI ON  BENCH)

For Petitioner(s) M. Rameshwar Prasad Goyal, Adv.

For Respondent (s)

UPON bei ng nmentioned the Court nade the foll ow ng
ORDER

The order dated 31.05.2012 shall be read as
under : -

Since the challenge is against the
interimorder granted, we find no reason
to entertain t hese speci al | eave
petitions. The special |eave petitioners
are, accordingly, dismssed.

Al'l the sanme, we request the High
Court to dispose of Special G vi
Application No.2154 of 2011 and Specia
Cvil Application No.5993 of 2010 as
expedi tiously as possible.

( NARENDRA PRASAD) ( RENUKA SADANA)
COURT MASTER COURT MASTER



